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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 414 OF 2023

IN THE MATTER OF:

Avtar Singh

......Applicant
Versus

State of Punjab & others ...Respondents
INDEX

I | Status Report by way of affidavit| 19-092025 | 14
‘ of Himanshu Jain, IAS District
Magistrate Ludhiana on behalf of |
‘ Respondent No. 1 in compliance |
| of order dated 15.05.2025 |

2, ‘ Annexure R-1/1, Hon'’ble | 15-05-2025 5-7
‘ Tribunal Order

‘Annexure R-1/2, Report of SDM ‘ 19.09.2025 -3
| Payal.

Place: Ludhiana

Dated: | §-09-2S




637 BEFORE THE NATIONAL GREEN TRIBUNAL
NEW DELHI (PRINCIPAL BENCH)

Original Application No. 414/2023

In the matter of:

Avtar Singh & Ors.
«...o.Applicant
v/s

State of Punjab & Ors.
....Respondent

Reply in the form of Affidavit by Himanshu Jain,
IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

1. That, the matter as contained in O.A No. 414 of 2023 titled as
Avtar Singh V/s State of Punjab is listed before this Hon'ble

Tribunal on 23.09.2025

2. That undersigned is posted as District Magistrate, Ludhiana

and thus filing the reply.
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3. That Hon’ble National Green Tribunal was pleased to p538
orders dated 15.05.2025 (attached as Annexure R-1/1) , the

gist of which is reproduced as under:-

“2. He has further referred to the Paragraph 4 of the report

by the Deputy Commi . Ludhiana stating
about the estimate of Rs. 8.92 crores for addressing the
issue of extension rising main by crossing existing Syphon
and Patiala feeder Canal to the downstream side of LASARA
drain, so as to prevent permanent water stagnation and
pond formation. He submits that though the timeline was
provided in paragraph 6 of that affidavit (page 245), but
even after the expiry of the said timeline, the requisite action
has not been taken.
3. Learned Counsel appearing for the State of Punjab submits
that she has recently been engaged and seeks four weeks’

time to prepare the matter and obtain instructions.”

4.In light of the above order of the Hon'ble National Green
Tribunal, the concerned departments were directed vide letter
no. 18666/MA dated 29-05-2025, letter no. 20996-02/MA
dated 27-06-2025 and letter no. 30072/MA dated 18-09-2025

to submit a jance report in of the

passed by the Hon'ble Tribunal in the said matter.

1

. That in compliance with the orders of the Hon’ble National

7

Green Tribunal dated l§:9§.2025, it is humbly submitted that

S




13

639 the report vide letter no. 345 dated 19-09-2025 has been
received from the Sub-Divisional Magistrate, Payal in
accordance with the directions of the Hon'ble NGT (Attached

at Annexure R-1/2).

o

It is humbly itted that the iance with the
of the Hon'ble National Green Tribunal has been duly ensured
and necessary instructions have been issued to all the

concerned departments for strict adherence.

7. That the undersigned has abided by the instructions earlier

issued by the Hon’ble National Green Tribunal. In view of the

reported hereinabove, it is res submitted
that the present report may kindly be taken on record and the
Original Application No. 414 of 2023 may be disposed of with
appropriate orders. It is further submitted that any future
directions passed by the Hon’ble Tribunal shall be complied

with in letter and spirit.

It is therefore, prayed that the Original Application No. 414 of

2023 may kindly be disposed of with appropriate orders.

Submitted by

\

/
(Himany ‘!&; Jain, IAS)
A Hopd. b District Magistrite, Ludhiana
i

Ve Magistrate

JDHIANA

Execut
Lt
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Verified that the contents of para no.1 to 7 of the above

Verification:-

reply are true and correct to my knowledge as derived from the
official record. No part of the above reply is false and nothing

material has been kept concealed therein.

Dated —14-04-205" (Hirhdyshu Jain, 1AS)
Place - | UDAZANA District Magistrate, Ludhiana
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Anvexwes. R-1]1

Item No. 14 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 414/2023
Avtar Singh & Ors. Applicant(s)
Versus
State of Punjab & Ors. Respondent(s)

Date of hearing: 15.05.2025

CORAM:  HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSO!
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant:  Mr. Ankit Midha, Adv. for Applicant (Through VC)

Respondents; M. Savi Nagpal, AG o te State of Puriy

. Nogindes Benipat & i, Uit Vaghela, adve.for Purjab PCB (Through

]
Mr. Prashant Manchanda, Adv. for
Mr. Sarthak Gupta, Adv. for R - 4 (Through VC)
Mr. Abhinav Jain, Adv. for R - 8

ORDER

1. Learned Counsel for the Applicant has referred to the Paragraph 5
of the report of Punjab Pollution Control Board (PPCB) dated 28.06.2024
and has submitted that the shortcomings which were pointed out in that
report have not been cured till now. Paragraph 5 of the report is quoted
below:

“5) That after hearing officers of the Board and various other
departments as mentioned above, the Chairman of the Board
considering the facts and circumstances of the case and
material facts has decided as under:

a)  The EO, MC, Khanna and DDPO, Doraha shall take all
measures to remove the said stagnation in village
Jargari by 20/05/2024.

b)  The EO, MC, Khanna with the Department of Soil &
Water Conservation shall provide outlet on the pipeline
at appropriate points, so as to maximize utilization of the
treated wastewater for agricultural purposes.
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The Department of Soil and Water Conservation shall
prepare Detailed Project Report (DPR) for utilization of
remaining 9 MLD of treated wastewater from STP of
capacity 29 MLD for the agricultural purposes within 15

days.

The  Drainage-cum-Mining and  Geology Division,
Department of Water Resources, Puniab, Sangrur shall
carryout desilting of Lassara drain by 21/05/2094

through any means to ensure the continuous flow of
water in the drain.

The Principal Secretary, Local Government shall be
apprised_regarding non-serious approach of the MC,
Khanna in defending the Gout./ Authorities in the matter
of Original Application no. 414/2023 titied as Avtar
Singh & Others V/s State of Punjab & Others.

The Principal Secretary, Water Resources, Punjab shall
be requested to take appropriate action against
Executive Engineer, Drainage-cum-Mining and Geology
Division, Department of Water Resources, Punjab,
Sangrur for not appearing in the hearing before the
Chairman oj}’unjab Pollution Control Board in relation to
an important matter ie. Original Application no.
14/2635 thied ae hvtar Singh & Others V/s State of
Punjab & Others, as he was to inform about the status of
de-silting of Laseara drain

Enmmnmgnml Engineer, Regional Oj]‘we, Fatehgarh
ration of the STP to ascertain the regular operation of

the STP. They shall submit  their report/
recommendations, within 7 days.

2. He has further referred to the Paragraph 4 of the report submitted

by the Deputy Commissioner, Ludhiana stating about the estimate of Rs.

8.92 crores for addressing the issue of extension rising main by crossing

existing Syphon and Patiala feeder Canal to the downstream side of

LASARA drain, so as to prevent permanent water stagnation and pond

formation. He submits that though the timeline was provided in

paragraph 6 of that affidavit (page 245), but even after the expiry of the

said timeline, the requisite action has not been taken.
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3. Learned Counsel appearing for the State of Punjab submits that
she has recently been engaged and seeks four weeks’ time to prepare the

matter and obtain instructions.

4. Learned Counsel for the PPCB also submits that the CTO for the
STP in question had expired in December 2024. Hence a fresh application
has been made on 23.03.2025 which is pending. On instructions, he
further submits that the environmental compensation of Rs. 2.82 crores
was imposed upon the Municipal Council, Khanna and the said amount
has not been recovered till now. He also seeks four weeks’ time to place

on record the details in this regard by way of the affidavit.
5. List on 23.09.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
May 15, 2025
Original Application No. 414/2023
dv..
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Office of The Sub Divisional Magi Payal (Lud!
To,
‘The Deputy Commissioner,
Ludhiana.
No. 345 . Dated: 19-09-2025

Subject-  Regarding order passed by Hon'ble NGT Original Application No.
41472023 Avtar Singh & others Vs State of Punjab & others.
Reference:  Regarding your office letter No. 28348/MA dated 05/09/2025 and letter

No. 30072/MA dated 18/09/20

With reference to the above case The Hon'ble National Green Tribunal
vide orders dated 15.05.2025 has directed as follows: -

“He has further referred to the Paragraph 4 of the report submitted by
the Deputy Commissioner, Ludhiana stating about the estimate of Rs. 8.92 crores for
addressing the issuc of extension rising main by crossing existing Syphon and Patiala
feeder Canal o the downstream side of LASARA drain, s0 as to prevent permanent
water stagnation and pond formation. He submits that though the timeline was
provided in paragraph 6 of that affidavit (page 245), but even after the expiry of the
said timeline, the requisite action has not been taken.”

The detailed report regarding the above submitted by the Punjab Water

Supply and Sewerage Department to this office vide Letter No. 4929 dated 19.09.
(copy attached).

The report s hereby submitted for your kind perusal and Further action

pHerdoh

please.

aumm%!z(m)
e faudt afimes,
e
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Punjab Water Supply and Sewerage Division Ludhiana.
cepussannion@gmai com

Sub Divisional Magistrate
Payal.
Letter No: 4929,  Date: 19-09-2025

Subject:  Regarding Original Application No. 414/2023- Avtar Singh & Ors. Vs State of Punjab
sors.
Reference: Deputy Commissioner, Ludhiana’s vide letter No. 30073-77/M.A. dated 18-05-2025.

‘The report regarding the orders passed by the Honble National Green Tribunal in the
above matter and the letter under reference was sent to your offce vide this office’s letter No.
4723-28 dated 11-09-2025 and is now again sent to you for your information and further action
by enclosing it with this lettr.

(Repors attached)
ok
Executive Engineer
Punjab Water and Sewerage Dept.

Ludhiana.

Endorsement No: 4930 - 4935, Dat
A copy of the above is also forwarded to the following for information and further action: -
1. Director Planning and Design, Punjab Water Supply and Sewerage Board Chandigarh.

2. Deputy Commissioner, Ludhians.

3. City Engineer, Punjab Water Supply and Sewerage Halga Ludhiana.

4. Executive Engineer (D3), Punjab Water Supply and Sewerage Board Chandigarh.

5. Executive Officer, Municipal Counci Khanna.

6. Sub Divisonal Engineer, Punjab Water Supply and Sewerage Sub Division No.-2 Khanna.

19-09-2025

Do Trswhatton Juow Qusiebi 1o Syl
0 Hard
Executive Engineer
gy Punjab Water and Sewerage Dept.,

9 g o Cctione
wfmrr |
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REPORT

‘OA No. 414/2023 titled as Avtar Singh & Ors. Vs State of Punjab & Ors.

The case No. 414/2023 titled Avtar Singh & Ors. Vs State of Punjab & Ors. is under consideration before

the Hon'ble National Green Tribunal. The next date of hearing is fixed for 23/09/2025.

Itis hereby submitted that, in reference to the directions of the Hon'ble NGT dated 15/05/2025 under
Serial No. 2, regarding extension of Rising Main Pipe line, an estimate amounting to Rs. 8.92 Crore was
prepared. In this regard, Nagar Council Khanna vide letter No. 297 dated 28/05/2025 (copy enclosed as

Annexure A) has intimated that:

“For cleaning of Lasara Drain, you had earlier prepared and sent to Nagar Council Khanna a cost estimate
of Rs. 848.06 lakh for Construction of Secondary Pumping Station (SPS), laying of 800mm i/d DIK-9

Rising Main, 1000mm i/d RCC NP2 Gravity Main including the cost of O&M for five years at Village

Jargari (End point of existing Gravity Main Hatch box of 1000mm i/d pipe) at Khanna Town, District

Ludhiana. In this regard, Municipal Council Khanna placed the matter in the House meeting vide
Resolution No. 18 dated 02/07/2025 (copy enclosed as Annexure B). However, all councillors
unanimously decided that Municipal Council Khanna does not have sufficient funds for execution of this
work and that the mater be kept pending unl funds are available.

Subsequently, vide Resolution No. 106 dated 26/05/2025 (copy enclosed as Annexure C). Municipal

Council Khanna further decided that the STP is already discharging treated water, and the samples are
achieved the prescribed norms. Treated water has been flowing into Jargari Drain from the last 20 years
and there has never been any issue. Earler obstruction was only due to non-cleaning of a pond, which has
been cleared by Municipal Council Khanna and the water is flowing smoothly without any hindrance.

Therefore, the estimate of Rs. 8.92 Crore is not required, as it would amount to misuse of public funds. It

 situation, a fresh

y

be prepared and sent to Municipal Council Khanna.”

P
BuIse 22 )
we39 foudh afvmss,

gfmrEri
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In respect of the above, a joi
of Punjab Water Supply & Sewerage Board and Municipal Council Khanna, the Gravity Main pipeline
(1000 mm /d) laid from STP Khanna up to Lasara Drain in Village Jargari, having a total length of about

17 km up to the upstream side of Lasara Drain near Patiala Feeder.

During inspection, it was observed that the STP is functioning smoothly as per its designed capacity, and

electricity bill Municipal Council Khanna at its own level.

(report enclosed from EE PPCB & PWSSB — Annexure D).

It was further observed along the 17 km long Gravity Main line that some villages, such as Ikolaha, Ikolahi

and other adjoining vi pond water illegally int Gravity Main line.

(Photographs enclosed as Annexure E)
The Google Coordinates of such locations are as follows:

1. Lat30.69320°N , Long 76.167°E

2. Lat30.69320°N , Long 76.16720°E.

In addition, untreated water of Village Jargari pond and the drain are mixing with the treated water
discharged into Lasara Drain which passes beneath the Patiala Feeder canal. This is also causing

obstruction in the flow of water at the downstream side of Lasara Drain.

Keeping the of all facts, the team sugge

1. The points where untreated water from villages is being discharged illegally into the 17 km long

their

Gravity Main li be closed
untreated wastewater at their own level.

The unireated pond water of Village Jargari and the drain must be prevented from mixing with the

©

treated effluent of STP at Lasara Drain beneath the Patiala Feeder canal, for which necessary
measures must be taken by the concerned departments.
A Hectad”
BuIEe T2 ()

ez fudh ahiEeS,
o
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3. At the downstream portion of Lasara Drain it is observed that the drain must be immediately
cleaned so that water can flow without any hindrance. The concerned department should carry out

this work urgenly.

This report i hereby submitted for your kind perusal and further necessary action.

v

Sub Divisi gineer, Execyfive Engineer,
Punjab W/S & Sewerage Sub Division No. 2, Punidb W/S & Sewerage Division,
Khanna. Ludhiana.
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Translation Annexure A

M.C. Khanna o297 Dated 28.05.2025
T 650
The Executive Engineer,
Punjab Water Supply Sewerage Board
Ludhiana.

Sub:

3

After checking the feasibility, prepare and send an estimate
according to the situation on the spot
Sir,

Regarding the above subject, it is requested that you personally take
action for cleaning the Lasara drain Cost Estimate for Construction of
Secondary Pumping Station (SPS). Laying of 800mm i/d DIK9 Rising
Main, 1000mm i/d RCC NP2 Gravity main and including the cost of
O&M for five years at Village Jargari (End point of existing Gravity main
Hatch Box of 1000mm ild Pipe) at Khanna Town, Distt. Ludhiana. After
this, the Khanna Municipal Council passed resolution no. 106 dated 26-
05-2025. It was decided that the Being treated water of the STP and its
samples are being passed continuously, Water has been flowing in the
Jargari drain for 20 years There has never been any problem in this regard
before, the water blockage that had occurred earlier was due to non-
cleaning of the drain. The Khanna Municipal Council has removed the
blockage and the water is flowing continuously. Now there is no
obstruction of any kind. Therefore, there is no need for an estimate of Rs.
892 crore. This is misuse of public funds. In this regard, you are

requested to go to the spot and check the feasibility and report according
to the situation on the spot and prepare a new estimate and send it to the

Khanna Municipal Council.
Pl A

-2 ()
739 foudt afimss,
Sftmrar)
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Translation Annexure B

651 RESOLUTION NO. 18 DATED 02.07.2024 NAGAR COUNCIL,
KHANNA

Cost i for| Accordi go‘-m,u Tution|
i of luti does not fail|

Secondary Pumping |18 this 1 | memo No. 3727/ |

station (SPS) Laying|was considered |2022/SS3/1935

of 800MM id DIK9| seriously |datea 10.10.22

Rising Main 1000 mm id |regard the Gov. under

RCC NP2 Gravity main|is bemg Sena no. A to|

and including the cost |written
& M for five years|either px‘ovxde H agree. |
at Village Jargari|funds to the |
(Find Out of existing | Khanna |
|

gravity main  Hatch |Municipal
Box of 1000 mm ID|Council for

(Pipe) at Khanna Town, |this work or

Distt. Ludhiana. else it is

Report by Municipal being done by

Branch Municipal the

Khanna Engineer This matter is

that the letter of being seen as a

Executive Engineer | Khanna unit |
Punjab Water Supply|funds are made

and Sewerage Board available to |
Ludhiana 1527 dated | the Khanna

09-04-2024 has been | Council for

received, in which it|this work
is written that the
same amount of water |
is reduced by 848.06. |
The same has been sent
for administrative
approval and
submission of  the
estimate and  this

meeting of the Head
Office Punjab Water
aod JeuscsosiBeare s
Estimate/C.P
Approval Commxttae
meeting held on 05-04-
2024. Therefore, the
approval of submitting
the equal share of the
estimate is presented |
for consideration in [

the meeting of |
Municipal Council, | |
Khanna | |
m"r-gt
e 332 ()
wasa foudt afmea,

Fecatl
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Translation

Annexure C

RESOLUTION NO. 106 DATED 26.05.2025 NAGAR COUNCIL,
KHANNA

Cost  Estimate  for
Construction of
Secondary Pump.

Station (SPS), 1 laying

of 800mm i/d DIK9 Rising
Main, i/d

RCC NP2 Gravity main and
including the cost of

OsM for five years at
Village Jargari (End
point  of  existing

Gravity main Hatch Box

ing |matter by the House, it

Resolution No. 106]
After considering this

is decided that if the
treated water of the
STP of Khanna of the

Nagar  Council  and
whose  samples  are
continuously coming.

is going to 20 years in
the Jargari drain. In
this regard, the first

of 1000mm id Pipe) at|ever visit has been
Khanna Town, Dist. |made.

Ludhiana. Original  Application
The report has been|No.414/2023 of Before
received  from  the|the National Green
Municipal Engineer, |Tribunal

Branch Principal Bench, New
Municipal Delhi If Avtar Singh
Council Khanna, |filed a case in the
Executive Engineer, [NGT, then the problem
Punjab Water Supply and was solved due to non-
Sewerage Board, | cleaning of the pond by
Ludhiana, through [the drains and the
letter 1527 dated 09-04- |panchayat. If the pond
2024, in which it is|and drain have been
written  that  this|cleaned, it has been
estimate, which costs |completely cured.
Rs. 848.06 lakhs. has|Therefore, it  is
besn sent to you for|written to the
admi Board that an
and dapauxt of funds lnd estimate of  8.50

this estimate has been

approved in the meeting
of the Head Office
Punjab Water and
Sewerage Board's

Estimate/DPR  Approval
omuc.e meeting held

05-04-2024 .
Thezafon the case for
approval of depositing
funds to e

in the

presented | above

crores has been sent by

you. There is no ne
for this. This will b.
misuse  of  public
funds. Therefore. A
letter  should  be
written to the

Slwﬂzagn Board to re-
i the

f-alibility study
keeping in view the

for
meeting of the Municipal
Council, Khanna.

the opinion
Expert Officer and if
there is any dispute,
the

Comments
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. . Annexure - A
Municipal Council Khanna
wesT sare Aws, Hor (firgr BfammEn)
4 N9 LEEEINEN
e fed
awd fés
A T M Hiwdw dew
e |
femm:- dftfast 3 wus Guds W @ At ngE Swier foore @) 3w
wddt |

Quiws fet i it ot 7 B R w53 A e e
¥ Cost Estimate for Construction of Secondary Pumping Station (SPS). Laying of 800mm
/d DIK9 Rising Main, 1000mm i/d RCC NP2 Gravity main and including the cost of O&M
for five years at Village Jargari (End point of existing Gravity main Hatch Box of 1000mm
i/d Pipe) at Khanna Town, Distt. Ludhiana. ¥ witar 848,06 3 3t & wnft & famrg
o v s o S for o e s few e 2w e 8 v . 18 Bt
2-07-2024 TG @ e e foe o R g g At O Qe 2 TR
et o et e fan fa s 2 o fon b § e o G
s et o o Que 9z ¥ fe e § Vi whoor w1 o Quds v T
o 98 2 106 it 26-05-2025 e oo R fe 3 ) R foe a0
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Annexure -C
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VISIT REPORT

Name of the unit: STP 20 MLD KHANNA

Date of i

sit: 08/08/2025

Visiting officer
Er Mohit Singla, (Environmental Engineer)
Er Harleen Kaur, (Assistant Environmental Engineer)
Er Balraj Singh Gill (Executive Engincer PWSSB)

Er Amritpal Kaur (Sub Divisional Engineer PWSSB)

During vsit, STP, Khanna 29 MLD was found in operation.
The treated waste water was being partially used onto land for irrigation purpose through the pipeline lay
down by the depariment of soil conservation and the remaining treated waste water is being discharged

laid for transfer of

i

Al the components of STP were in working condition.
The water sample was collected from the final outlet of the STP after chlorination and as

observations, the sample of the treated waste water was found almost clear and nonbiccionsble. The
sunpis b bcn st 0wt b e Office p.mu PPCB

Annenss - D
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sge Jargari,

STP was also verified dumlg visit and the same was R order, showing continuous operation of STP
for the period 01/01/2025 to July 2025,

the si

the operation of the STP is given as under (ﬁvm nuary 025t uly 2029,

Table 1- Power Consumption Detail

S [ Bitonh | From T Towl Days
No
TET2025 | 20013035
20012005 | 31023025
21002008 [ 21032025
21032008 | 19042025
904 15:05.2025
19:05.205 | 19-06:2005
15062005 21072005

(T S 5 T B
E- r»zs 01022025 28:02:2025 IE_IEE-
01032005 ] 31032025

727557

TS IIB-2 (H8)
w39 faudt afimes,
i
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TAp3s
s o0 ms— a3t e ——|

010602500628 30— T[]
- Jul-25 01072025 T 0TS TN 5.0} T

“The copy of Flow and electricity bills is enclosed as Annexure A.

Durng et ofoepocion i from the
STP Khanna to Village ions,including Villages
Ikolaha and Tkolahi, g pipes hav been illgally connected by the vilagers to discharge untrated
for from the STP.
1

wastewater from the village pond of Jargari as well as stormwater flowing through a natural drain
intermixes with it. Thereaftr, the combined flow passes undemeath the Patiala feeder (Canal) and
subsequently continues in the form of the Lasara Drain.

@ e

Regional Engineer, Regional
Offic Ptk b, OffiesFechgurh S,
PPCB

PHeoed,

gué:al%a»z )

= foudt afimes,
B
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